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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENGH
AT HYDERABAD
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1+ M.Bhaskara Naidu

2+ S.Supbrshmanyam Raju ,

o ves Applicants
And

. Gengral Manager, SC R1ys, Sec'bad.

2. The Chief Personnel Officer, SC Rlys, Seclbad.

3. The Dy.Chief Mechanical Engineer,
CRS Personal Branch, SCR, Tirupathi.

4, Sri T.Dattatreyulu

5. K.Muralikrishns
s« Respondents

Counsel for the Applicants : Shri K.Lakshmi Narasimha

Counsel for the Respondents : Shri N.V.Ramana, CGSC
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THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI : VICE-CHAIRMAN

THE HON'BLE SHRI R.RANGARAJAN

e

MEMBER (A)

(Order per Hon'bls Jusgtice Shri M.G,Chaudhari, Vice-Chairman).
Shri K.Lakshminarasimha for the applicant. The order
of the dismissal of the 0A showg;that the CA was listed for dismissal
on a number of days but there was no representation on behalf of
the applicants. The ground stated is that the counsel could not
. ’ (q_f'.'tl £’$‘VL{_/

attend on 6-2-95 puwing to ill health and that was not pi-lEfutl

default. This does not safisfy us bacsuse as mentioned earlier it
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was listed fPor number'of times for dismissal and there was no

explanation for thet. Therefore M.A. rejected. No-costs.
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Member (A) Vice-Chairman
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Dlptatad in Open Court. @&Ewﬂi§i2« (S)CC
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To

1., The General ifanager, .4C 2lys, Secunderabad.
2., The Chief Personnel OIficer, SC Rlys, Secunderabad.

3. The Deputy Chief Mechanical Engineer,
CR3 Personal Branch, &Ck, Tirupathi,

4, Mne copy to Mr.K.,Lakshmi Narasimha, Advocate, CAT.Hyd.
5. One copy to Mr.N,V.Ramana, Addl .CGSC.CAT, Hyd,
6. Cne copy to Library, CAT,Hyd.

7. One spare copy.
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IN THE CENTRAL ADMINISTRARIVE TRIBHNAL

HYDERABAL BENCH ATHYDERABAD

THE HON BLE MR JUSTICE M.G.CHAUDHART
VICE~CHAIRMAN

AND'

g fovgekason -
\ VTHE HON'BLE MK , B BATBNOEA - REASAD: M(A)

s

Dateds ?3[-— (0 -1996

ORDER / JUBGMENE——

M.A/R‘.‘Aw‘e.—ij. No-.. _j_),,,b!o‘g'“
in

om0, 301 lcﬂ_

- , )
T.A.No. (Wepo . )
. Admittgd and Interim Directddns
. . Issued

'Allmegi.

Disposdd of with directions
Dismisped

Dismigsed as withdrawn.
‘Dismissed forIDefault’.

!

Ordered/Re jected.

o

pvm - No order as to costs.
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